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Principal Bench, New Delhi ,

CP-43/97 in
OA-2185/95

Mew Delhi this tlie 23rd day of April. 1997.

Hon^bic Dr. Jose P. Verghese, Vice-Chairman(J)
lion ble oh. S.P. Biswas, Member (A)

Sh. K.K. Sharma,
Sy0 Sh. I.e. Sharma,
R/o B.228j Moti Bagh,
New Del hi-21.
(through Sh. S.K. Gupta, advocate) Petitione:

versu;

Ms, Kiran Dhingra,
Cofiimissioner,
Department of Transport,
j/9, U n d e r h i11 Road,
Del hi-54.
(through Sh. Rajinder Pandita, advocate)Respondent

/

i

ORDER(ORAL)
del Tvered by Hon'ble Dr. Jose P. Verahese, V.C.d'^)

This contempt petition has been filr

compaining non-implementation .of the orders of tni

Tribunal dated 23.7.96. In fact, the respondent, sr.,--

to have coiTiplied with the order prior to filing of M' "

petition but for the lapse at the instance o' no:::

officer regarding the communicabil ity bctwae:-! ! '-•

officer complaining and the officer against wlriC! th:

grievance is kept, the order was not handed Ovcr to th:

applicant. We do not intend to probe further inio th", ;

matter. We would like to stop the issue hare ntnatin:,

that a formal copv of the order shall be handed ov.e; .n

the petitioner through the officer who is suppG-,^ed
have handed over to him in due course. Liberty in riy,:.-;-;
to the petitioner to agitate any further infrarticn r,;-

our order continues to subsists. With this observrd. " :,: i



p

th'iS coriteiT.pt petition is disposed of.

the a"! 1 eged contemner is disch-aroed.

Not ice

«c

(S. P. UTswas)

Meinber (A)
(Dr. Joss P. Verohf
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